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kSXt Polytechnic.G.T.Karn|%V»lEest).ShaUniar Bagh.
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P„sa polytechnic, Pusa,
B-uV.Vasant Vlhar,

New DeIhi •
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5.Hanoi K.Bele
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Govt of NCT of Delhi through
The Director-cum-Secretary,
mrectorate of Training and

-iLchnical Education,Muni MayaramMarg-Pitampura,Delhi-J^ ..Respondents

counsel

Shri Amit Rathi )
ORDER(ORAL)

None has appeared £or the parties even on the
aecond call In OA 1021/2000. This case has been tagged
with OA 821/2000 in which also learned counsel tor th
appilcants has not appeared even on the second call.We
have. theretore.caretully perused the aforesaid cases
and heard Shri A^lt Eathi. iearned proxy counsel for
the respondents in OA 821/2000.

2. Learned proxy counsel for the respondents

has submitted that one of the reasons why the learned
counsel for the applicants had withdrawn MA 2927/2000;
which has been dismissed as withdrawn by Tribunal's
order dated 12.1.2001^ is the fact that the UPSC
selected candidates have become available during the
pendency of the OA,and some of them have also joined.
We note that in Paragraph 4 of the MA,the applicants
have stated that two UPSC selected candidates have
ieined ̂  duty. It is further stated that there is no
vacant post and,therefore.one of the lecturers
/applicants on contract basis may have to be
retrenched. Learned proxy counsel for the respondents
has submitted that it is settled law that when
regularly appointed Incumbents are available, the
parsons working on ad hoc basis or contract basis have

)•
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to make
„ay for them. In the circumstances, he has

submitted that the OAs may be disposed of,as they are
no longer maintainable.

3. Noting the above facts and also the fact

that none has appeared for the applicants even on the
second call.OA 1021/2000 and OA 821/2000 are disposed
of as none of the reliefs prayed for by the applicants
survives.No order as to costs.

A

4. Let a copy of this order be placed in OA

821/2000 .

Later/Shri George Paracken,learned counsel

for the r^pondents appears in OA 1021/2000.
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